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IN THE CENTRAL AiIiiISTRA2!EVE TRIBUNAL 
CUTTACIK JCH: cUTTAK. 

oricin1 AppliCaticnNo,211 OF 19. 
Cuttck, this the 17th day of July, 2000. 

3ISHNU CHARAN DAS. 	 0 0 0 	 APPLICANT. 

-VERSUS- 

UNION OF INDIA & OTHERS. 	 ... 	 REPONDEflS. 

O R INS 1WC 51 ONS 

whether it oe referred to the re'orters or not7 	- 

Whether it oe circulated to all the i3enches of the 
Central Admini s tra U ye TriL)Unaj or ii ot 	O 

G. NARASII1HAM) 
M 143 ER (JUDI CI AL) 

4"vg)Al~q, 
VICECF 



CEITRL A1iINISTRArLVE 2R1UNAL 
CU TTACK 3EiCH:W TrAcK. 

No. 2li OF 1999, 
Cu ttack, tr1i s the 17th day of July, 2000. 

C 0 R A N: 

ThE H0N0URA3LE MR, SOMNATJ-L SON, VICE-CHAIPtAN 
AND 

'I!-IE HONflURA3I4E MR. G.NARASIMHAM,MEM3ER(JUDL.). 
'C 

aishnu charan Das, zg& about 34 years, 
son of Late Kasinath Das,?t-ara14 pokhari, 
Vi a-Cha rarapa, P0 :HarlUman Ha ta, ps/ni st. shad rak. 	. . e Aj plic ante  
3Y LEGAL PRACI!t TLONER: M/s.Chittararijarl pathaik, SC. Padhi,AdVtcs. 

-VersUS- 
1, union of India represented through its General 

Manager,SO.lth Eastern Railway,Calcutta(W.3.), 

zcnal Manager,Scuth Eastern RIilWay,Khurda Road, 
KhUrda, AWpjstihurda. 
Senior D,P.O,Sct.h eastern Raiiwa',KhUa Road, 
At:KhULd Roact,DiSt;KhUra, 

RespcnclefltS, 

3y legal practitioner: Ms. . Ry,A.iKhan,Additii1.l standing Ccunse 

ORDER 

MR,SOAThSOM,ViCE-CHAIEWN: 

in this original Application under section 19 of the 

Administrative Tribunals Act,1935, the applicant has prayed 

for ccmpassionate appointiient on account of the death of the 

father of the applicant Kasinath DaS,who was working as 

Assistant Cook Lono.Shadrak under the ReSjondent NO. 3.Departrnental 

ReSP 3  ents have filed C oun ter opposing the prayer of applicant. 

we have heard Mr.Chittaranjafl patnaik,learned Counsel for 

the Applicant and Mr.S.RaY,learfled Additional standing Cnse1 

appearing for the Respxi ents and have also perused the records. 

For the p.lrpose of considering this aplication,it is not 

fl eC essa ry to go irA to too many facts of this CS  e. The admitted 

position is that the applicant' s father Kasinath Das,while working 

as Assistant cook Lc1o,Bhdrak,Passed away on 23.10.1996. 



p 
Applicant states that his mother made an application on 1.12.96 

at Annure-2,stating that cnpassioriate appointment may be given 

to the present applicant,her eldest scn.But as no ct1passite 

appointment was given to him, the applicant has cne up in this 

origInal. Application with the prayer referred to above. 

4. 	ReSpondents in their coanter have stated that the fact 

that the app1icants mother sent the representation dated 1.12. 

1996, at Ann eu re- 2,1 s not icc eptal C o ec au se even th o.i gh the 

application j  stated to have oeen sent thrgh proper channel, 

there is no endorsement -cn this representaticri.tioreover,it is 

stated that the applicant' s mother ,the wjdi of the deceased 

employee,fiied a representation in April,197 in whicri she stated 

that the present applicant,the eldest son is p1o& in ahadrak 

Municipality and is not looking after the family and has been 

separated f rcxn the family for eight Years.in vied of this, the widow  

prayed for granting ccx'npassionate appointment to her second son, 

Jagabandhu Das .Respondents have stated th:t considering the second 

representation of the widcw of the Railway servant,the second son 

has been provided with canpassicriate appointment .As the purpose of 

giving cclnpassionate appointment is for rehabllitating the family 

and one merber of the family has to be provided with enployment 

and as in this CisC one of the memoer of the Family Jagabandhu 

Das, the sec - d son has been provided with ccpassionate appointment, 

the applicant Can not Claim that he shculd be provided with 

canpassirnate appoirktiflent.MoreoVer, in the face of the averment 

made Oy the applicant' s mother that the applicant has been 

eparated from the family and got a jcb under ilhadrajc Municipality 

the RI1 1w ay Au tho ri ties did the right thing by c on sid en rig the 

second son and giving him canpassicriate appointment .it is also 

seen that even thgh the applicant was a,are that the Deparmental 

Authorities 4.have giviccmpassionate appointment to his orother 

t he has not made his urother as par. -1ic- 1 OF fid 	•memcit 



petition later,which is still pending for consideration. 

In view of this, we hold that the applicant has not been  

able to make out a case for any of the reliefs in this 

original Application. The Original Apptication,is, therefore, 

rejected. The amendment petitin also stands rejected.No 

crStS. 

wfl/, 
(G.NMW3IMHAM) (OMNAT-i44 , ft 
M3 ER(JUDICIAL) 

KNM/1. 


